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e pen Court 

CENTRAL ADMINISTRATIVE TRIBUNAL 

Allah~bad a ench, Allah1bad 

8riginal Applicatien No.1 04 0 • f 2005 . 

Allahabad this the 12th day •f September 2005 . 

S.N Pandey 

Hon'ble Mr. D .R. Tiwar i . A .M 
Hon'ble Mr. K.a.s . Rajan. J .~ 

son of Shri Bhagwat Prasad Pandey, 
Add .:-Beokin • Clerk in o ffice o f 
Station Mana. er Northern Railway. Jhinjhak . 
Division , Allahabad. 

• ••••••• Applican~ . 

( a y advocate : Sri s.c. Tiwari) 

Versus. 

1. Union of India 
thr•uwh General Manager 
North Central Railway, 
Allahabad. 

2. Senior Divisional 'Karmik' •££icer 
Northern Central Rail wa y, Allahabad . 

3. Senio r Divisienal Engineer, 
Northern Central Railway, 

Kanpur. 

• •••••••• Respe ndents . 
(By Advo c a t e : } 

0 R D E R 

By Hon'ble Mr . D .R . Tiwari, A . M 

The instant O.A. has been filed fer f ol lowin• 

relief(s):-

"a) The Court may be pleas e d t • quash the 

• 

•rder dated 02.07.2005 iss ued by t he 
respendent Ne. 3 (Annexure Ne. 2 t e the 
c empilation N•.2) as well as impu~ed order 
dated 12.05.20 0 5 passed by the respenden t 
Ne.2 (ce p y • f the order d ated 12 . 05 . 200 5 has 
not been se rve d upon the applicant but the 
reference and meanin• ef the erder dated 
12 .5. 2005 passed by the respondent Ne. 2 is 
available in the letter dated 2 .7. 2005 
where from same may be perused by the Hen'bl e 
Court) and respenden ts may be directed te 
maintain the servio;s e f the applicant 
in Cernmercial Department enly at in place 
a s like Kanpur, Allahabad er any other place 
in Northern Ce ntral Railway as well as 
H•n'ble Court may be pleased t• direct the 
respondent Ne . 2 to • i ve suitable premot i en 
to the applica~t as per seniority in 
Commerciol Department under Authority ef the 
respondent No. 2. durin~ pendency ef the 
p resen t applicati•n~ , 

~~-



-2-
2. ariefly stated. ~he app was werkin! as a 

aeekin! Clerk at Jhinjhak Rail~ay Station. ay order 

dated 12.05.2005. he has been transferred fr em 

Commercial Department t• En! i neering Department. He i s 

left with merely five te siX years ef service befere 

supernn uation. 

3. A!ainst this trasfer order. wh . ch has filed a 

representation which is at Annexure 3 a nd this 

represen t a tien is self contained. We are •f the view that 

witheut calling f•r c•unter. we may direct the 

respendents te c•nsider a nd decide the r e presentation 

of the applicant within a stipulated period of time. 

The rea sons ment i oned in para 5 of the O.A •• may be 

taken into a ccount whi le disposin! ef the representation. 

Th i s O.A. its elf may be t reated as a supplementary 

represen tation from the applicant. 

-4. Under the circumstances. the instant .A. is 

disposed ef at t he admission stage i tself with a 

direction t• the respondent Ne.2 to consider and 

decide the represent ation of the applicant with a reasoned 

and speaking order and wh.ile deciding they must 

certainly taKen int• account all grounds ment i oned in 

para 5 ef the O.A. The entire exercise will be 

completed within a period of two months from the date of 

receipt of a copy of the order. Me anwhile the e peration 

of the ordersdated 12.05.2005 and 2.7.05 shall be kept 
• 

in abefye\nce. Ne costs. 

·~ \ WC'> .. 
Member-A. 

Manish/ -


